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23.09.2008
' Hon’ble Mr. Ashok S. Karamadi, J.M.
Hon’ble Mr. K.S. Menon, A.M.

Present

For applicant None.

Sri Devendra Nath Mishra
brief holder to Sri S.C. Mishra.

For respondents

Post this matter for final hearing on 04.12.2008.

Applicant’s counsel is permitted to file the R.A. in

s

the meantime.
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